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PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS !/ BEMEFICIAL OWNERS OF EQUITY SHARES OF VLS FINANCE LIMITED FOR THE
BUY-BACK OF EQUITY SHARES FROM THE OPEN MARKET THROUGH STOCK EXCHANGES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (BUY-
BACK OF SECURITIES) REGULATIONS, 2018, AS AMENDED.

This public announcement (the “Public Announcement” or “PA"} is made in relation to the buyback of equity shares (as defined below) by VLS Finance Limited (the “Company”'}
from B3E Limited ("BSE") and the MNational Stock Exchange of India Limited ("NSE") (together, the “Stock Exchanges”), pursuant o the provisions of Regulation 16(iv){a)
read with Reguiation 16(ivi(b) of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (the "SEBI Buy-back Regulations™). and
conlaing the disclosures as specified in the applicable provisions of Schedule IV 10 the SEBI Buy-Back Regulations,

OFFER FOR BUY-BACK OF EQUITY SHARES FROM OPEN MARKET THROUGH STOCK EXCHANGES

Part A - Disclosures in

1.

rdance with Schedule | of the SEBI B

DETAILS OF BUY-BACK OFFER AND OFFER PRICE

i. The board of directors of the Company (heseinafier referred to as the "Board" or "Board of Directors™), af their meeting held on January &, 2023 (the “Board
Meeting”), has approved the proposal for buy-back of its own fully paid-up equity shares of face value of ¥ 10 each (“Equity Shares"} in accordance with Arficks
a(iv) and v} of the Adicles of Association of the Company, the provisions of Sections 68, 68 and 70 of the Companies Act, 2013, as amended (“Companies Act”) and
the applicable nules thereunder, in compliance with the SEBI Buy-back Regulations and subject to such other approvals, permissions, sanctions and filings as may be
necessary under the SEB| Buy-back Requiations, Securilies and Exchange Board of India (Listing Obligations and Disclosure Requiremants) Reguiations, 2015, as
amended (“SEBI LODR"), Reserve Bank of India (“RBI™), the Secuniiies and Exchange Board of India ("SEBI"), Reqisirar of Companies, Dedhi & Hanyana (the “ROC™),
Slock Exchanges whare the Equity Shares of the Company are ksted ale. as may be required and further subject 1o such condibions as may be prescribad while granting
such Board approval which may be agraed by the Board of Directors of the Comgany.

i, The Board in the aforementionsd meeting, have approved the Buy-back by the Company of its fully paid-up Equity Shares for an aggregate amount not exceeding
T 7000.00 lakhs ("Maximum Buy-back Size™). baing 6.43% and 6.28% of the tofal paid-up share capital and free reserves of the Company based on the awdited
standalone and consolidated financial statements of the Company respectvely. as at March 31, 2022 (being the date of the last audited financial statements of the
Company), for a price not exceading T 2000- (Rupees Two Hundred Only) per Equity Share (“Maximum Buy-back Price") from all sharehoiders of the Company
excluding promoters, promoter growp and persons who are in confrol of the Company (“Promoters"}, as the terms are respectively defined in the SEBI Buy-back
Requlations (“Buy-back™), The Maximurm Buy-back Size does nat include any olher expensas incurred or to be incurred for the Buy-back like fing fees payable o SEBI,
Stock Exchanges’ fees, advizors’ fees, public announcement, publication expenses, transaction cost viz., brokerage, applicable taxes such as securities fransaction tax,
stamp duty, income tax, Buy-back tax etc., and any other incidental and related expenses (“Transaction Costs™). The Buy-back period is from January 5, 2023, 1.2, the
date of the Board approval up to the date on which tha final payment of consideration for the Equity Shares bought back by the Company is made (“Buy-back Pariod”).

. The aggregate maximum amound of the Buy-back is less than 10% of the total pasd-up capital and free reserves of the Company. The Company will comply with the
requirarnant of maintaining a minimum public shareholding of at least 25% of the total paid-up equity share capital of the Company as provided under Regulation 38 of
the SEBI LODR during the Buy-back Period and upan completion thereof,

iv.  The Buy-back will be implementad by the Company from its free reservas in accordance with Regulation 4(ix) of the SEBI Buy-back Reguiations and in accordance with
Regulation 4{w)ib)i) of the SEBI Buy-back Reguiations, through open market purchases from the Stock Exchanges, using the order matching mechanism except “all
or none” order matching systam, as provided under the SEB| Buy-back Regulations, Further, as required under the Companies Act and SEBI Buyback Requiafions, the
Company shall mot purchase Equity Shares which are locked in or non-fransferable, in the Buy-back, until the pendency of the lock-in or undil the Equity Shares become
fransferable, as applicable, There are no partly paid-up Equity Shares with calls in arears of the Company

v, Acopy of this Public Announcement is available on Company's website (www.visfinance.com) and is expected 1o be available on the website of SEBI (www.sebi gov.in)
during the Buy-back Period

MECESSITY FOR THE BEUY-BACK

{1} In continuation of the Company’s effarts to effectively utilize its resources, it is proposed to Buy-back its own Equity Shares for an aggregate amount nod exceading the
Maximum Buy-back Size being 6.43 % and 6.29 % of the pasd-up share capital and free reserves based on the audited financial siatements of the Company as at March
3, 2022 on standalone and consolidated basis respectively, from the opan markst through Stock Exchangas. Having regard 1o the heallhy cash flows that the Company
has been able to consistently generate, the fulure projectad cash flows of the Company and the anticipated funds required for capital expenditure and working capital to
meet the expecied future growth of the Company, the Buy-back is expected to achieve the following objectives:

i. optimize reterns to shareholders;

i, enhance overall shareholders vakee; and

iii. opfimze the capital structers,

The Company will implement the Buyback out of its Free Reserves through utilization of cash, sale of liquid investments held and intermal accruals of the Company. The
Company believes that the Buy-back will create long term value for shareholders. The Buy-back is not likely to cause any material impact on the profitability’ eamings
of the Company except a reduction in the investrent incoms, which the Company could have otherwise eamed on the amount distributed towards the Buy-back, The
Buy-hack will not in any manmer impair the ability of the Company 1o pursue growth opporiunities or meet its cash requiremenis for business operations and for continued
capdal investmant, as and when required

(1) Afthe Maximuem Buy-back Price and for Maximum Buy-back Size, the indicative maximum number of Equity Shares bought back would be 35 00,000 {Thirty Five Lakhs)
Equity Shares (“Maximum Buy-back Shares”). If the Equity Shares are bought back at a price below the Maximum Buy-back Price, the acteal number of Equity Shares
bought back could exceed the Maximurn Buy-back Shares, but, will always be subject to the Maximum Buy-Dack Sza.

{m) Furthar, n accordance with Requlation 15 of the SEB| Buy-back Requlations, the Company shall utilize at least 50% of the amount earmarked as the Maximuem Buy-back
Size for tha Buy-back, L.a. ¥ 3500 lakhs ["Minimum Buy-back Size™) and bazed on the Minimum Buy-back Size and the Madémum Buy-back Prica, tha Company will
purchase a minimumn of 17 50,000 [Seventeen Lakhs Fifty Thousand) Equity Shares (“Minimum Buy-back Shares™) in the Buy-back,

{iv) The actual number of Equity Shares bought back during the Buy-back will depand upon the actual price, excluding the Transaction Costs, paid for the Equity Shares
bought back and the aggregate consideration paid in the Buy-back, subject o the Maxemum Buy-back Size. The actual redection in cutstanding number of Equity Shares
would depend upon the 1otal number of Equity Shares bought back by the Company from the apen markat through the Stock Exchanges during the Buy-back Period,

BASIS FOR ARRIVING AT THE MAXIMUM BUY-BACK PRICE AND OTHER DETAILS

{iy The Maximum Buy-back Price of ¥ 200/ (Rupees Two Hundred Only) per Equity Share has been arrived at after considering various factors, including average of the
weskly high and low of the closing share price of the Equity Shares of the Company on the Stock Exchanges, the net worth of the Company and the potential impact of
the Buy-back on the EPS af the Company. The Maxirmum Buy-back Price axchedes the Transaction Costs,

{8} The Maximum Buy-back Price is at a premium of 45.30% and 45.14% over the closing prices on BSE Limited (“BSE") i.e. ¥ 137.65 (Rupess One Hundred Thirty
Seven and Soty Five paisa only] and the National Stock Exchange of India Limited ("NSE™) Le. T 137.80 (Rupees One Hundred Thirty Seven and Eighty Paisa aonly),
respeciivery, on December 29, 2022 which is one trading day prior to the date on which the nofice of the Board Meeting to consider the Buy-back proposal was intimated
lo the BSE and the NSE. The Maximum Buy-back Price s at a premium of 44.35% and 44.33%, compared to the average of the weekly high and low of the closing
prices of the Equity Shares of the Company on the Stock Exchanges during the 2 (two) weeks preceding the date of the Board Meeting on BSE and NSE respactively.
The Company had filed the application for voluntary delisting of its shares from the CSE during the year 2018-19 and the same is pending,

{®) The Buy-back is proposed to be completed within & maximum period of six (&) months from the date of opening of the Buy-back. Subject to the Maximum Buy-back Price
of ¥ 200(- (Rupees Two Hundred Only) per Equity Share for the Buy-back and maximum validity penod of six (8) months from the date of opening of the Buy-back and
achievemant of tha Minimum Buy-back Size, the actual time frame and the price for the Buy-back will ba determined by the Board or the authorized representatives of
the Board, at their discrefion, in accordance with the SEBI Buy-back Regulations.

{w] The amount reguired by the Company for the Buy-back (including tha Transaction Costs) will ba through utiization of cash, sala of liquid investments held and intermal
accruals of the Company. The Company confirms that as reguired under Section 68(2)(d) of the Companies Act and under Regulation 4(8) of the SEBI Buy-back
Regulations, the ratio of the aggregate of secured and unsecured debts owed by the Company shall not be more than twice the paid-up equity share capital and free
reserves post Buy-back on siandalone and consclidated basis.

{v] Members are adwvised that the Buyback of the Equity Shares will be carried out through the Indian Stock Exchanges by the Company, in ils soke discretion, based on,
amongst other things, the prevading market prices of the Eguity Shares, which may be below the Maximum Buy-back Price.

PROMOTER SHAREHOLDING AND OTHER DETAILS

il Details of aggregate shareholding of the promoter, promoter group and of the direciors of the corporate promoders, and of persons who are in control of te Company
as on the data of Board Maeling approving the Buy-back is as below:

=Hack lations

Sr. Mo. Name of the Promoters / Promoter Group | Directors of Corporate Promoters / | Number of Equity Shares % Equity Shareholding in the
Persons in control Company
A | Promoters
1, | Mahesh Prasad Mehrotra ' 1 0.00 |
_ Total {A) , 1 0.00
B. | Promoter Group

1. | Divya Mehrotra 541,393 1.40

2, | Mahesh Prasad Mehrolra (HUF) 19,84, 262 513

3. | SadhanaMehmtra B,34,691 229

4 |VSCaphallie 1,33,36 538 34.50
5. | VLS Commodities Pyt Lid. 4,57 763 | 1.18

6. | South Asian Enterprises Lid. 1,500 | 0.00

7. | Vikas Mehrolra 485,783 1.26
Total (B) 1,76,31 935 4576

C. | Directors of Corporate Promoters (Other than A & B above) -1 -
Total (C) ' - -

Grand Total [A+B+C) 1,76,91,936 45.76
{8} Mone of the persons mentioned in Paragraph 4.1 abave, have purchasedisold any Equity Shares of the Company duning a penod of twelve months preceding the date

of the Board Meeting i.e. January 5, 2023 except as given below:
Name Aggregate Quantity | Mature of Transaction | Maximum Price per | Date of Maximum | Minimum Price per | Date of Minimum
Purchased equity share (I) Price equity () Price
Divya Mehrotra | 4,711 | OpenMarket | 17380 March 23, 2022* 163.25 | March 29, 2022*
* excluding fransaction costs
PARTICIFATION BY PROMOTERS

In accordance with the provisions of Regulation 16(ii) of the SEBI Buy-back Requiations, the Buy-back shall not be made by the Company from the promoters or persons in

control of the Company.

Further, in accordance with Regulation 24(j){e} of tha SEBI Buy-back Regulations, the promoters or their associatas shall not deal in the shares or other specified securities

of the Company in the sfock exchange or off-market, inciuding inter-se fransfer of shares, during the pericd from the date of Board approval iill the diosing of the Bauy-back.

NO DEFAULTS

The Company confirms that there ane no defaults subsisting in the repayment of deposits orinterest payable thereon, redemption of debentures or preference shares, payment

of dividend to any shareholder or repayment of any term boan or interest payable thereon o any financial institution or banking company. The Company does not have any

outstanding public deposits, debentures, preference shares or Term Loan as on dale.

CONFIRMATION BY THE BOARD OF DIRECTORS OF THE COMPANY

The Board has confirmed on the date of the Board Meeting, i e. January 52023 that they have made full inquiry into the affars and prospects of the Company and that they

have formad the opinion:

«  thatimmediately following the meeting of the Board of Directors, there will be no grounds an which the Company can be found unable to pay its debds;

«  gs regards the Company’s prospects for the yvear immediatety following the date that, having regard to the Board's intentions with respect to the management of the
Company's business during that year and 1o the amount and character of the financial rasources which will in their view be available 1o the Campany during that year,
the Comgany will be able to meat itz liabilties as and when they fall due and will not be rendered insolvent within a period of one year from the date of Board Meeting;
and

* Informing its openion aforesaid, the direciors shall take into accaunt the liabilities as if the Company was bemng wound up under the provisions of the Companies Act or
the Ingoivancy and Bankruptcy Coda, 2016 (including prospective and contingant liabilities).

REPORT BY THE COMPANY"S AUDITORS

The text of the report dated January 5, 2023 received from Agiwal & Associates, Charterad Accountants, the statutory auditor of the Company, addressed to the Board of

Directors of the Company i reproduced below:

Quate

January 5, 2023

To,

The Board of Direciors,

VLS Finance Limited

Ground Floor, 90, Okhla Industrial Estate, Phase I, New Defhi — 110020

Dear Sirs / Madam,

Re: Statutory Auditor's Report in respect of proposed buyback of equity shares by VL5 Finance Limited (the *Company") in terms of Clause (xi} of Schedule [ of
the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (“the Buy-back Regulations”)

1. This Report is issued in accordance with the ferms of our engagement letter dated 30th December 2022

2. The Board of Diractors of the Company have approved the proposal for buyback of equity shares by the Company at its Meeting held on January 5%, 2023, in pursuance
of the provisions of Sections 68, 63 and T0 of the Companies Act, 2013, as amended (the “Act”) and the Buyback Regulations.

3. We have been requested by the Management of the Company to provide a report on the accompanying “Statement of Permissible Capital Payment” as at March 31,
2022 ("Annexure A) (hereinafter refared 1o as the “Statement’). This Statemant has been prepared by the Management, which we have inilialed for the purposes of
wentdfication only

Management's Responsibility

[

The preparation of the Statement in compliance with the proviso lo Section 68(2)(b) of the Act and the proviso 1o Requlation 5(i)b) of the Buyback Regulations and
compliance with the Buyback Regulations, is the responsib@ty of the Management of the Company, intuding the compuiation of the amount of the permissible capital
payrment, the preparation and maintenance of all accounting and other relevant supporting records and documents, This responsibility inchedes the design, implementation
and maintenance of internal controls relevant to the preparation and presentation of the Statement and applying a&n appropriate basis of preparation; and making estmates
that are reasonable in the circumsiances.

In the absence of any definition of or guideline for *Insalvent” in the Buyback Regulations, the Company has considerad a situation for nol being able 1o continue as going
concern (as menfioned in Standard on Auditing 570 (Revised) issued by the Institute of Chartered Accountants of India) for a period of one year from January 5%, 2023 a8
“Inzahent”.

Auditer's Responsibility

2.

Pursuant to the requiremenis of the Buyback Regulations, it is our responsibility to provide a reasonable assurance that:

. we have inguired inlo the state of affairs of the Company in relation 1o the annual audited standalone and consolidated financial statements as at March 31, 2022;

Il the amount of permissible capital paymen as stated in Annexurs A, has been properly determined considering the annual audsted standalone and consolidated financial
statemanis as at March 31, 2022 in accordanca with the proviso to Saction 63{2){b) of the Act and the proviso to Requlation 5(i)(b) of the Buyback Regulations; and

Ill. the Board of Directors of the Company, al their Meeting held on January 5%, 2023 have formed the opinion as specified in Clause (x) of Schedule | 1o the Buyback
Regulations, on reasonable grounds and that the Company, having regard to its state of affairs, will not be rendered insolvent (as defined in management responsibility
above) within a pariod of one year from the aforesaid date where at the proposed buyback is approved.

The annual slandalone and consolidated financial statements as on 31032022 audited by M's. M.L. Pur & Co., Chartered Accountants | have been relied upon by us,

on which they have issued an unmodified audit opinion in their report dated 2dth May 2022, We have relied upon the Audit conducted by Mis. ML Pur & Co., Charterad

Accountants af the annual standalons and consolidatad financial statements in accordance with the Standards on Auditing spacified under Section 143(10) of the Act and

other applicable authoritatve pronouncements isseed by the Institute of Charered Accountants of India. Those Standards required the Auditors to plan and perform the audit

1o abtain reasonable assurance abaut whather the financial statements are free of material misstaternent. The said audit was not planned and performed in connaction with

any transactions to identify matters that may be of potential interest to third parties,

Opinion

4,

Based on inquines conduclad and our examination as above, we repor that;

. We have gone through the state of affairs of the Company in relation to its annual audited standalone and consolidated financial statements a3 at and for the year ended
March 31, 2022, which have baen approved by the Board of Directors of the Company on May 28, 2022. Tha said Accounts have baen auditad by Mfs. M.L. Puri & Co.,
Chartered Accountants and we have relied on the same

II.  The amount of permissible capital payment towards the proposed buy back of equety shares as computed in the Statement attached herewith, as Annexure &, inour view
has been propery delermined in accordance with the proviso 1o Section G8(2)k) of the Act and the provise to Regulation S{i)(b) of the Buyback Regulations.

ll. The Board of Directors of the Company, at their meeting held on January 5, 2023 have formed their opinion as specified in clause (x) of Schedule | to the Buyback
Reguiations, on reasonabla grounds and that the Company having regard to its state of affairs, will not ba rendared insolvent (as defined in managemant responsibility
above) within a period of one year fram the date of passing of the Board Resolution dated January 5, 2023,

Restriction on Use

5,

This report has been issued al the request of the Company solely for use of the Company (i} in connection with the proposed buyback of equity shares of the Company as
mentioned in paragraph £ above, (i} to enable the Board of Directors of the Company to include in the public announcement and other documents pertaining to buyback to
be filed with (&) the Registrar of Companies, the Securities and Exchange Board of India, stock exchanges, and any other regulatory authority as per applicable law, (b) the
Central Deposdory Services (India) Limited, National Securities Depository Limited and (c) can be sharad with the Merchant Bankers in conneclion with the proposed buyback
of equity shares of the Company for onwand submission to relevant authorities in pursuance o the provisions of Seclion 63 and otiver applicable provisions of the Act and
the Buyback Regulations, and may not be suitable for any other purposa. This report should not be used for any other purpose without our prior writlen consent, Accordingly,
we do not accepd or assume any Bability or any duty of care for any other purpose or 1o any oiher person o whom this cerlificate is shown or into whose hands it may come
without our prior consent in wiiting.

For Agrwal and Associates

Chariered Accountanis

(FRN-CO04E1M)

Sdl-
CAPC. Agiwal
Pariner
(8. No.80475)
UDIN: 23080475BGWKNZ5139
Place: New Delhi
Date; 05" January, 2023
Annexure A - Statement of permissible capital paymant

Computabon of amount of permissible capital payment towards buyback of equity shares in accordance with the proviso to Saction 68(2)(b) of the Companies Act, 2013 (he Act)
and the proviso to Reguiation 5(1)(b) of the Securities and Exchange Boand of India {buy-back of securities) Regulations, 2018, as amanded, based on annual audited Standalong
and Consolidated Financial Statements as at and for the year ended March 31, 2022

IT im lakhs}
Particulars Standalene | Consolidated
Paid up Equity Share Capital as on March 31, 2022 - 386,62 017 equity shares of ¥ 10/~ each, fully paid {A) 3,878.42 3.678.42
Free Reserves as on March 31, 2022
{1} General reserve 2,968.84 3.573.20
{i) Securities Pramium 962743 9,627 48
(W) Retained sarmings as per Financial Statements 82,338,580 84 182 47
Total Free Reserves IB) 10433512 | 1,07.383.24
Total C=(A+B) | 10881354 1,11,26166
Maximum amount permissible towards buy back of equity shares in accordance with the proviso to Section 68(2)(b) of the Companies | C*10% 1.0881.35 1.1126.17
Act, 2013 read with proviso 1o Reguiation 5(i) (b) of the buy-back Requiations {10% of paid up aquity capital and frea resarves).

Nola, The amount of pald up equify share capilal and free resenves a8 af March 31, 2022 have been axtracted from fhe annual avaited Standafone and Consofidated Fnancial
Statemenis of the Company as at and for the year ended March 31, 2022

For and on behalf of Board of Directors

VL5 Finance Limitad

o= adi-

5K Agarwal K.K. Soni

Managing Director Director (Finance & CFO)
DIN: 00106763 DN 00106037

Date: 5" January, 2023

For Agiwal and Associates
Chartered Accountants
(FEM-000181M)

Cdi-

CAPRL, Agiwal

Fartmer

(M. No_B04T5)

LIDIN: 230804 T5BGWHKNZS139
Flace: Mew Delhi

Daka: 057 January, 2023

Linguate

3.

4,

= — L& = : : | =

DATE OF BEOARD APPROVAL

The Board approval for the Buy-back was granted on January 5, 2023.

MINIMUM AND MAXIMUM NUMBER OF EQUITY SHARES PROPOSED TO BE BOUGHT BACK, SOURCES OF FUNDS AND COST OF FINANCING THE BUY-BACK

{iy Based on the Minimum Buy-back Size and the Maximum Buy-back Price, the Company will purchase an indicative minimum of 17,530,000 [Seventeen Lakhs Fifty
Thousand Only) Equity Shares (“Minimum Buy-back Shares”) and based on Maximum Buy-back Size and the Maximum Buy-back Price, the indicative maximum
number of Equily Shares bought back would be 3500000 (Thirty Five Lakhs) Equity Shares (“Maximum Buy-back Shares”). If the Equity Shares are bought back
at a price below the Maximum Buy-back Price, the actual number of Equity Shares bought back could exceed the indicative Maximum Buy-back Shares or Minimum
Buy-back Shares but will always be subjact io the Maximur Buy-back Size. Furthar, the number of Equity Shares bought back will not exceed 25% of the total paid-up
equity capial of the Company as on March 31, 2022,

{8} The Company proposes to implement the Buy-back out of its free reserves, The amount required by the Company for the Buy-back (including the cost of financing the
Buy-back and the Trangaction Costs) will be through utilization of cash, sale of liquid investments held and internal accruals of the Company.

() As mentioned in Faragraph (i} above, in continuation of the Company’s efforts to effectively utiize its resources, it is proposed o Buy-back up to 6.43% and 6.20% of
the paid-up share capital and free reserves based on the awdited financial statements of the Company as al March 31, 2022 on standalons and consolidated basis
raspectively, from the open markel through the Stock Exchanges. The Buy-back of Equity Shares will result in a reduction in number of shares accompanied by a likely
increasa in EPS and retum on capital employad. The Company befieves that tha Buy-back will create long tarm value for continuing sharaholders. Tha Buy-back is not
likefy to cause any malenal impact on the profitability’ earnings of the Company excepd 2 reduction in the invesiment income, which the Company could have othenwise
earned on the amount distnbuted towards the Buy-back. The Buy-back will not in any manner impair the ability of the Company o pursue growth ocpportunities or meet
its cash requirements for business operations and for continued capital invesiment, as and when required.

PROPOSED TIMETAELE FOR BUY-BACK

Activity | Date
Date of Board Approval Thursday, January 5, 2023

Date of publication of the Public Monday, January 9, 2023

Announcameant

Date of commencement of the Manday, January 16, 2023

Buy-back

Acceptance of Equity Shares Upon the relevant pay-out by the Stock Exchanges

accepted in demaleralized mode

Extinguishmant of Equity Shares | In case the Equity Shares bought back are in demalarialized form, the sama will ba extinguished in the mannar spacifiad in tha Securitias
and Exchange Board of India (Depositores and Parbicipants) Regulations, 2013 and the bye-laws framed thereunder. The Company
shall ensura that all the Equity Shares bought back are extinguished within sewen (V) days of the expiry of the Buy-back Period.

Last Date for the Buy-back Earlier of:
(@) Friday , July 14, 2023 (i.e., 6 months from the date of the opening of the Buy-back); or
(b) when the Company complates the Buy-back by deploying the amount equivalent o the Maximum Buy-back Size; or (c) at such
earlier date as may be determined by the Board { or its duly authorized Executive Committes, after grving notice of such earlier closure,
subiect to the Company having deployed an amoient equivalent to the Minimum Buy-back Size {even if the Maximum Bary-back Size has
not been reached or the Maximum Buy-back Shares have not been bought back), howaver, that all payment obligations relating 1o the
shares bought back shall be completed before the last date for the Buy-back

PROCESS AND METHODOLOGY TO BE ADOPTED FOR THE BUY-BACK

it The Buy-back is open fo a8 eligible shareholders of the Company holding Equity Shares in dematenialised form (“Demat Shares"). Shareholders holding shares in
physical form can participate in the Buy-Back after such Equity Shares are dematerialized by approaching depository participant.

{#)  Furher, a5 required under the Companies Act and SEBI Buy-back Requlations, the Company shall not purchase Equily Shares which are panly paid-up, Equity Shares
with call-in-arrears, locked-in Equity Shares or nontransierable Equity Shares, in the Buy-back, untd they become fully paid up, or untd the pendency of the lock-in, or
until the Equity Shares bacomse transferable, as applicable,

{m) The Buy-back will be imptemented by the Company by way of open market purchases through the Stock Exchanges, through the order matching mechanism except “all
or none” ander matching systam, as provided under the SEBI Buy-back Regulations.

{iv)  For the implementation of the Buy-back, the Company has appointed Globe Capital Markel Limiled as the registered broker (“Company's Broker™) through whom the
purchases and setilements on account of the Buy-back would be made by the Company.

The contact datails of the Company's Broker are as follows:
Name; Globe Capital Market Limied
Registered Office: 602, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi 110001, India
Contact Person: Gautam Gupda
Phone: +81-011-30412345
Email: compliancei@globecapial .com
Website: www.globecapital.com
SEBI Registration number: INZ000177137
CIN: UT4100DL1935PLC021350
Conltd.
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v T]'}E'.qu:lil}' Shares are 1ral:|.erl_ in EI:I-!'I1|:II..I|5.'.IF{|T dematerialised mode under the trad_ing codeis) 5113.-33 at BSE and VLSFINANCE at P'!SE. TI_'le Company had fied lhe Period High Price | Date of High Price | Number of shares = Low | Dateof Low Price | Numberof | Average | Total Volume
application for voluntary !jﬁﬂlstm; of its shares from 11_1& Calcutta 51IJE!".E1-:E|'LEI'IQE Limited {GSE) during the wear 2018-12 an-_:l fhe same is pending. The ISIMN of the Equity (Rs) traded on that date ~ Price shares fraded | Price | Traded in the
Shares of the Company is INET09A01018. For detailed procedure with respect o tendering of shares, Stock Exchanges will b issuing notice with deladed procedures. on that date period (No. of
aellers may refer the notice to understand procedure on how ko tender the shares in this buyback. shares)

{i) Mmm?alﬁmm% fru"r; :?ﬁayt |-.IJEmuil'i.-h1IEFF:EIZI2:] h.s_r.,g ki?!.a of ;pam;g;:;l m:d E;ﬁ?]-.plac; mﬂmﬁ ;ha ESE ag::;:ﬁfpﬂp lherrgguafl Preceding three financial years

o ui ares through the Company's in such quantity 3 ice, nod exceeding the Maximum Buy-back Price o - T
[Hmaazﬂ'?wn Hundred Only) per Equiw Share, as itgma',l daampﬁt, ::Iapanding Upon ﬂ’?& prevailing marknt’:;;im of the Equit'yEEharaﬁ on the Stock Exchanges. When -AFHE 1' 2EI21 1n?.|'lan:h31 .EI:}'?:E‘ 264.85 i-‘l-'fj!f 27202 1 _5131321] 78.00 .I!-.|:-1'|I19.2EIE1 - 5'509 - 176.12 50.31.137
lhe Company has placed an order for Buy-back of Equity Shares, the identity of the Company as & purchaser would be available to the markel participants of the Stock Apeil 1, 2020 to March 31, 2021 36.53 | March 1, 2021 43298 3275 | Aprl 1, 2020 L 30, 32,817
Exchanges. Apeil 1, 2018 10 March 34, 2020 | 64.80 | May 27,2019 | 10,526 26.50 [ March 24,2020 | 1674 5226 18,61,320

{vil] Procedure for Buy-back of Demat Shares: Beneficial owners holding Demat Shares who desire 0 sell their Equity Shares in the Buy-back, would have to do so - Preceding & months
throwgh their stock broker, who is & registered member of either of the Stock Exchanges by indicating to their broker the details of the equily shares they intend to 528 December 2022 143.30 | December 14,2022 B.320  120.50 | Dacember 23,2022 3982| 13475 1,15,445
whenaver the Company has placad a "buy” order for Buy-back of the equity shares. The Company shall place a “buy” order for Buy-back of Demat Shares, by indicating Maovember 2027 162 00 | Navember 102022 77300 131 85 | November 18,2022 2053 136.17 7217
D L Copany Ycas, i Nt o EA Src | s i ) on Mt 21 o o o Thral . b s ot e pimsl S Fo el [ oo 142.00 | October 14,2022 432111500 | October 17,2022 6920] 1393 55610
TERLIS DR i bl Lo i ibiial im e T L L I DN, e D o Seplember 2022 | 156.75 | Seplember 15, 2022 4043 13385 | Seplamber 28,2022 5627 14578 1,24 573
EI;EE"-I ::d g:f.lanr:?s Egtlha stock to the member and receipt of payment would be carmed out by the Company's Broker in accordance with the requirements of the Stock August 2022 185.55 | Augus! 11,2022 5571 140.00 | August 16, 2022 2186 s 1475s 1.08.299

{vili} 1t may be noted that a uniform price would not be paid to all the shareholders! beneficial owners pursuant to the Buy-back and that the same would depend on the price July 2022 154 80 | July 18 2024 4130 138.20 | July 28,2024 4303] 14466 43,483
at which the trade with that shareholderbensficial owner was executed on Stock Exchanges, Source | www bssindia.com

() Procedure for Buy-back of Physical Shares: Note: High and Low price for the period are based an infraday prices and Average Price is based on average of closing prics
As per the proviso to reguiation 4041} of the Securities and Exchange Board of india (Listing Obligations and Disclosure Reguirements) Regulations, 2015 {notified by the {if} The high, low and average of closing market prices in precading three (3) financial years and for the six (6) months preceding the date of publcation of Public
Securibies and Exchangs Board of india (Listng Obligations and Disclosure Requirements) (Fourth Amendment) Requlations, 2018}, read with SEBI's press releases dated Annguncement and the corespending volumes on the NSE are as fallows:

December 3, 2018, and March 27, 2019, effective from Ageil 1, 2019, transfers of securilies shall not be procassed unless the securities ane held in the dermaterialized form . 3 e : . . T
with & degostory (LODR Amendment’), In ight of the LODR Amendment and SEBI circular bearing reference nio. SEBI HO/ CFDICMDA/CIRIPI20201144 dated July 31, Fotled "'9";!';';“ DRty NRmCC A | GeW) | Memellowfren | BURDEOT e | ool
2020, the Comgany shall not accept the Equity Shares tendered under the Buyback unless such Equity Shares are in dematerialisad form. on that date period (No. of
ACCORDINGLY, ALL ELIGIBLE SHAREHOLDERS OF THE COMPANY HOLDING EQUITY SHARES IN PHYSICAL FORM AND DESIROUS OF TENDERING THEIR shares)
EQUITY SHARES ARE ADVISED TO APPROACH THE CONCERNED DEPOSITORY PARTICIPANT TO HAVE THEIR EQUITY SHARES DEMATERIALIZED. IN Sracading ek ATl Vi

CASE ANY ELIGIBLE SHAREHOLDER HAS SUBMITTED EQUITY SHARES IN PHYSICAL FORM FOR DEMATERIALIZATION, SUCH ELIGIBLE SHAREHOLDERS e | . e L _ :

SHOULD ENSURE THAT THE PROCESS OF DEMATERIALIZATION |S COMPLETED WELL IN TIME SO THAT THEY CAN PARTICIPATE IN THE BUY-BACK April 1, 2021 to March 31,2022|  256.00 | July 27, 2021 S.40.887 |  77.70| April 19,2021 28,157 1716.10|  3.53,43,995
BEFORE EUY-BACK CLOSING DATE. April 1, 2020 1o March 31, 2021 10090 | February 24,2021 63,427 31.65 | April 3,2020 11523 5975 1,62.35,930

{¥) Shareholders are requested 10 getin touch with the SMC Capitals Limited (“Manager to the Buyback") or the Company’s Broker or the Investar Sanvice Centre to clarfy | April 1, 2018 10 March 31, 2020 | 67.30 | May 20,2019 35,985 2520 | March 24,2020 12007 5228 49,87 555
any doubls in the process. Preceding & months

{xi) Subject to the Company purchasing Equity Shares for an amount equivalent 1o the Minimum Buy-back Size, nothing contained harein shall create any obligation on Dacamber 2022 143.90 | Dacember 15, 2022 729171 12050 | December 23,2022 55,126  134.64 10,34 281
i rﬁ':“?”hﬂ gmﬂy_ﬂ;;‘hﬁ Eﬂﬂﬂ;‘f = E“Fmr;:"lf Eﬂ‘;“if_f Shares of '3’3“*3;:';]? e Wﬂfleﬂ:ig;?;rﬂg:gdﬁ’ to have any EFI”“?ISET E”ght ':':“TE]"  November 2022 151.80 | November 10,2022 106,762 130 November 1, 2022 1,06107| 13621  10,06,982

& Maximum Bu @ has een reached, andfor impair amy power of the Company or rd {0 terminate any process in re o the Buy-bac 2 1 !
extent permissible by law. If the Company is not able to complete the Buy-back equivalant 1o the Menimum Buy-back Size, the amount held in the Escrow Account up o o slee LR dcmbard. st SLASE] SORAL ko 1 s 1740 ; 1335 AL
& maximum of 2.5% of the Maximum Buy-back Size, shall be liable o be forfeited and deposited in the Investor Protection and Education Fund of SEBI except for the Septermber 2022 158.00 | Seplember 15,2022 1.27.138 | 133.75 | Seplember 26,2022 48847 14585 1.18.419
reasons mentioned in the SEBI Buy-tack Requlations or as directed by SEBI in accardance with the SEBI Buy-back Regulations. August 2027 164.63 | August 11, 2022 64,760 14010 | August 15,2022 160,105 147.70 8,985,237

{xii) The Company shall submét the information regarding the Equity Shares bought back by if, to the Stock Exchanges on a daily basis in accordance with the SEBI Buy-back July 2022 | 155.00 | July 11,2022 | 6,204 14015 | July 1, 2022 | 6,131 | 144.51 | 248,878
Regulations. The Company shall also upload the information regarding the Equity Shares bought back by it on its website (wew.visfinance.com) on a daily basis. SOUTDE - WWW NSeindia. com

{xiii) Eligible Sellers who intend to participate in the Buyback should consull their respective 1ax advisors for applicable taxes. Nate: High and Low price for the period arne based on infraday prices and Average Price is based on average of closing price

5. METHOD OF SETTLEMENT {iv) Thers has baen no change in the equity share capital of the Company including by way of bonus issue, rights issws or consolidation of Equity Shares during the period

{iy Settiement of Damat Shares: The Company will pay considaration for the Buyback to the Company's Broker on or before every pay-in date for each setilement, as for which data has been disclosed in the tables,
applicable to the respective Stock Exchanges whare the fransaction is executed, The Equily Shares boughl back in demal form would be transferred direclly o the (v} Stock Price Data for relevant dates
demat account of the Company designated for the Buyback [“Company Demat Account”), on receipt of such Demal Shares and after comgletion of the cleanng and Date Description BSE NSE
settiement obligations of the Stock Exchanges. Beneficial owners holding Demat Shares would be required to transfer the number of such Demal Shares sold to the - :

Company pursuant to the Buy-back, in favour of their stock broker through whom the trade was executed. by tendering the delivery instruction sfip o their respective TR N—— ettt e | High? | Low? |Closing¥| High? | LowX | Closing®
depository participant ("DP") for debiting their beneficiary account maintained with the DP and craditing the same to the broker's pool account as per procadure December 30,2022 Day on which Nolice of Board Mesting to consider Buyhack Proposal 197.70| 14105 13880| 14150| 135200 13430
applicable to normal secondary market ransacins, (January 4, 2023 | Trading day Prior to Board Meeting to consider Buyback Proposal 164,40 156.00) 158.75) 164.40| 14830  158.25

{ii Extinguishment of Demat Shares: The Demat Shares bought back by the Company shall be extinguished in the manner specified in the Securities and Exchange January 5, 2023 Board Meeting day passing the resclution 16345 158.30| 16045 16350| 15625  160.05
Board of India [Depository and Participants) Requlations, 2018 and its bye-laws, in the manner spacified in the SEBI Buy-back Regulations and the Companies Act. The |January 6 2023 | First Trading Diay post Board Meeting day 160.45| 151.55| 153.85| 160.00| 151.15] 153.80
Company undertakes 1o ensure that all Demat Shares bought back by the Company are extinguished withen seven (7] days of expiry of the Bay-back Period, Source | www bzeindia.com & wwwnseindia,com

{iily Consideration for the Equity Shares bought back by the Company shall be paid only by way of cash through normal banking channel. 10. PRESENT CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

6. BRIEF INFORMATION ABOUT THE COMPANY {ij  The capita! structure of the Company pre and post completion of the Buyback, as on the date of the Public Announcement is as follows:
{1l The Company was originally incorporated in the name of Vardhman Leasing and Senvices Limited on January 20, 1986 with the Registrar of Companies, Delhi & .
Haryana. The name of the Company was changed 1o VLS Finance Limited on September 08, 1894, The registered office of the Company is situated at Ground Floor, - Pamoubey : IR - TAS SPmpio ot N Fuy-ha:i: -
00, Okia Industrial Estate, Phase I, Mew Delhi — 110020; Tk +81 11 46658566, The Company's Comporate Identification Mumber (CIN) is LESS100L1986PLE023120. Authorized squity share caphtel | T15.000.00 Likhs {15,00,0,000 aquity shawss of 310 snch) | 95,0000 Las {15.00.00,000 equtly sharms 6f Y10 sach

(i} VLS Finance Limited is a SEBI Registered Stock Broker being a Trading Member of the BSE Limited. The company is a public limited comgany registered under the Issued, subscribed and paid up share capital | 387842 Lakhs® (3,86,62,017 equily shares of 10 each) | 3528.42 Lakhs (3,51,62.017 equity shares of 310 each)
Companies Act, 1956, The Company was hokding cerificale of registration as Non-Banking Finance Company (NBFC) issued by RBI, The Company ceased o be an * 4 67,500 Equity Shares were forfeited and capital received on forfeifed shares was % 12,22 Lakhs. hence the paid up capital 5 on date is © J678.42 Lakhs.

MBFC we i January 01, 2014 consequend o voluntarily susrender of ils cestificale of registration as NBFL and the same has been duly accepted by BBl vide their letter # Assuming the full acceptance of the Buy-back Size af the Maximum Buy-back Price. However, the post Buy-back issued, subscribed and paid-up capital may differ
dated February13, 2014, depending upon the actial number of Equiy Shares bought back,

(W) The Company made & maiden public issue of its equity shares in the month of February 1993 and subssquently got its shares listed on the Stock Exchanges at Delhi, Notes:

Mumbai, Calcuita, Madras, UP at Kanpur and at Ahmedabad, The Shares were delisted from Ahmedabad Stock Exchanga '.ifl.a.f. 31032005 and were deliztad from 1. Equity shares issued on May 7, 1998, pursuant 1o the conversion of 1,00,000 optionally convertible non-transferable warrants to promoter group for which Esting &
Dethi Stock Exchange and Uttar Pradesh Stock Exchange w.ed, 311032004, Presently the equity shares of the company are listed on BSE, NSE & CSE. However, its Irading permission from BSE (m-principe approval received) and CSE is pending as on date, However, the Company has received frading & listing permsssion from NSE
equity shares are traded only on B5E & NSE. The Company had filed the application for voluntary delisting of its shares from the C5E during the year 2013-19 and the for the said equity shares.

same is panding. 2. The Company had issued bonus equity shares on August 6, 1988, in ratio of 1: 1. Out of the said bonus issue, 1,00,000 Equity Shares issued to promaler group, listing

(] The Company has two wholly owned subsidianes namely VLS Secunties Limited and VLS Real Estate Limited. The Company has also another subsidiary by the name and frading perméssion from BSE (in-principle approval recenved) and CSE is pending 2s on date. However, the Company has received listing & trading permission from
of VLS Assat M?nag&mﬁnt Limnitad. Wl."LS Sacurities Limited &5 a SEB! Registerad Stock Broker and Merchant Banker. VLS Asset Management and VLS Real Estate are NSE for the said equity shares.
currently not doing any business activily. 3. The Company had issued bonus equity shares on July 11, 2000 in the ratio of 2:1. Out of the said bonus issue 400000 Equity Shares ssued fo promoler group for which

7. FINANCIAL INFORMATION ABOUT THE COMPANY listing & trading permission from B3E {m-principle approval recedved) is pending as on date. However, the Company has received Bsting & trading permission from N3E

{i}  The briaf financial statemeant of the Company is as undar: and CSE for the said equity shares.

(% in Lakhs ) Therefore the listed number of egquity shares st BSE is 38062017 equity shares of ¥ 10/- each & CSE is 38462017 equity shares of ¥ 10/- each.
Particulars Standalone I Consolidated {if) There are no partty paid-up or Equity Shares or calls in arrears as on the date of this Public Announcemant.
Unaudited Audited | Unaudited Audited (i} There are no outstanding instruments convertible into equily shares
Forakh For the For the Forithe [ F;“ pr For the For the For the vl The sharehcidj:rrg patiem -:-ftheﬂm_'npan;.' pre Buy-back as on date of the Board meeting approving the Buy-back i.e. January 5, 2023 and the post Buy-back shareholding
months ended | year ended | year ended | year ended | months ended | year ended = vyear ended | year ended paliam asuming full acosplance. i g follows:
September 30, | March 31, | March 31, | March 31, |September 30, | March 31,  March 31, | March 31, Category of Shargholder | Pre- Buy-Back Post Buy-Back #
2022 2022 2021 020 | 2022 2022 2021 2020 No. of Equity Shares | % to the existing Equity Share capital | No. of Equity Shares = % to the post-Buyback Equity Share Capital

Revenue from Operations 211382 28,550.38 | 2146145 2,764.13 | 261491 | 22083315 2209846 3,049.66 Promoters and persons acting | 1,76.641,936 | 4578 1 76.91 936 50,32

Cfher Income 1804 73.35 217 0.24 | 8367  301.30 119,34 535.14 | in Concert (Collectively “the |
Total Income - 213186| 2662873 2146362 277337 @ 2703.57 2323445 2221780 3,584.80 Fromoters”)

Total Expense (excheding Finance Cost, 72922 1,814,868 1,.203.58 3.879.22 84231 2,081,609 1,353.48 3,944.51 Pubic 2,08,70,081 | 54,24 1,74,70,061 49 68

Depreciation & Amortization, Tax and | Total 3,86,62,017 100.00 3,91,62,017 100.00
Exceplional Hems) : | : ! # Assuming the full acceplance of the Buy-back Size at the Maximum Buy-back Price. However, the post Buy-back issusd, subscribed and paid-up capial may differ

Finance Cost 305 222 163 6.56 10.44 3.24 307 5.56 depending upon the actual number of Equity Shares bought back

Depraciation & Amartization 205.06 146.69 16.17 11560 205.27 14758 7764 16.30 (V) There is no pending scheme of amalgamation or compromise or arrangement pursuant 1o any provigions of the Companles Act.

Exceptional Hems - - - - - - - - {vi] The aggregate shareholding of the promoter, promater group and of the directors of the corporate promoters s disclosed in Paragraph 4(i) of Part A of this Public

Profit Bafore Tax 119454  26,665.14 20,182.24| (1,228.01) 1,645.55 21,001.94 20,782.91 (482.57) Announcement -lEInd none of thase persons hawve purchased or sold any Equity Shares of the Company during a period of twefva monthe preceding the date of this Public
Tax Expenses MM09| (122620) 139094 4476T7|  24725| 2051 135344| 440754 ekt Lo A

Profit Afler Tax 150563 2543894| 2158218 3.248.76 186280 2102245 2213635 392507 11. !IIAHA.EEMEHT DIEUSSICIH AND ANALYSIS U'H THE LIKELY II.IP.AFT OF THE BUY-BACK ON THE EU.HFJ.!LH'I' . . .

Other Comprehensive Income (OS74T) | 1086243|  25.04288] 1543722 (1280654 | 3a07863] Srovigd| aszpso| (Tl Fukberh R e b et Atk HEE RO CF ( Emings of i Campan. exospla tecicion h e vesment ncome, nivch ne Company oouk have

Tﬂt_&' Cﬂrrwe.ahenme l"m!T'E (4,551.84) Sl 1) ci bl 1hal (10,943.74) 54.101.08 T9.20819| 4714557 (i) The Buy-back of Equity Shares will result in a reduction in share capital and consequently, is expecied to be EFS acoretive. The Company believes that the Bury-back

Paid Up equity Share Capital 387842  5B7BAZ|  3B7B42| 1 ETEAZ 187842  3B7EA2  38TEAZ| 38784 will contribule to the overall enhancement of shareholders’ value going forward, The amount required by the Company for the Buy-back (including the cost of financing
Other Equity _ 16198578 | 16700753 13135611 65311.08) 281130.09| 20265376 23925778 | 1.71286.79 the Buy-back and the transaction costs) will be invested out of the intemal accruals of the Company.

General & Free Reserves | 10683086 10483512 7442242 4614365 109636.14| 10738324 7627529 4B.786.09 {®) Pursuant to Reguiation 16(ii) of the SEBI Buy-back Requiations, the Promaoters are not entifled o participate under the Buy-back. The Buy-back of Equity Shares will nat
Net Worth® 1,02,087.09| 1,08813.54 76,300.84 |  50,027.07 ! 10814364 | 1.11,26166 80,153.71| 5266451 resull in @ change in control or otherwise affect the exsting management structure of the Company,

Total Debt 126 M1 91,33 = 29 8G9 | 12601 9133 27 R ] Consequent to the Buy-back and based on the number of Equity Shares bought back from the shareholders exduding the promoters, the shareholding pattemn of the
*Maf Worth Includes EI."I[-IWFSHE."E ﬂapﬂafand General & free resarves fE'IGIUIJ'I'ﬂg' ‘:El.l:ll'fﬂr HE'EEI"I-"E. Ca]:lﬁal' ren'e-mp{.iun resene, f-.lun-l:-:lnfmﬂ.ing interast fair value g.a';n mm,gh EG!T'IFIEI"I}' wialild I..II'IdErEII":' d dla‘ngﬂ. however pul:ﬂ?-: shal‘ehbldin_g shall not fall bedow 25% of the total FH"!{ FIEIid-LlF.' qu..lil':f' share GEII‘.'Iitﬂl of the EC'«I'I"IFI'HI"I.'!.' .
ather comprehensive income). For Sepfember 30, 2022 the net worth is considered average by faking of net worth as on September 30, 2021 and September 30, 2022 V) As required under Section EE!I:E]{I:iJn of the Companies Act, the ratio of the aggregate of secured and unsecured debts owed by the Company shall not be more than twice
Key Financial Ratios the paid-up equity shara capital and free reservas post Buy-back.

. - — - e {vi]  Lnkess otherwise determmed by the Board and the Buy-back Committee, duly authorized by the Board, the Buy-back will be complated within a maximurn period of six

Particulars Standalone _| Consolidated (6) months from the date of opening of the Buy-back. The Company shall not withdraw the Buy-back after this Public Announcement has been made except as permitizd
Unaudited Audited | Unaudited Audited undar ralevant rules, regulations and laws.

Forsix | Forthe Far the | For the For six For the For the For the {vill Further, the Company shall not issue any equity shares or ather securities including by way of bonus issue or convert any outstanding mstruments inlo equity shares,

months ended | year ended | year ended | year ended | menths ended | year ended | year ended  year ended fill the expiry of the Buy-back Pencd in accordance with the Companies Act and the SEBI Buy-back Regulations. In compliance with the provisions of the Companies

September 30, March 31, | March 31, | March 31, | September 30, | March31, | March 31, March 31, Act, the Company shall not raise further capital for a period of six (6) months from the expiry of the Buy-back peniod except by way of a bonus issue ar in the discharge

2022 - 2021 2020 2022 2022 2021 2020 of subsisting obligations. Further, in accordance with the SEBI Buy-back Reguiations. the Company shall not raise further capital for a period of one (1) year from the

Basic/Diluted Earning Per Share (¥) ™ 383 8580 s 840) 2@ 482 5437|5726 1015 axplry.of the Buy-hack Parlod, except n diszharge of Its sUibsieing cbligations

Book Value Per share () 10 96405 | 201 45 202 53 129.40 | 79 72 287.78 0732 138.22| {viii) Consequent fo the Buy-back and based on the number of equity shares bought back by the Company from its shareholders as permitted under the SEBI Buy-back

Total Debt Equity Ratio ™ 0.00 | 0.00 0.00 0.00 0.00 0,00 0.00 | n’.&:uii Piaguiations, v snanatbing patler o7 e Campany #Oukl Undeego & Clangs.

Return on Net worth (%) 1448% |  2338%|  2756%|  BAD% 7A0% |  1889%|  2762%|  745%| 12 STATUTORY APPROVALS _ i | | .

Notez: ] Eursuﬂnt h;ieihgsmﬂﬁﬁh EE; ?Eﬂﬂnd cdhelr applu:a!l_:ule ﬂsmm of the Companies Act and the Rules, if any, there under and the SEB| Buy-back Regulations, the

i . » . ; . . ' ; gmpany has o & Board approval as mentionad above.

mﬁﬁﬁ fﬁf;h?;? MI;'FE!; gﬂr :ﬁf fax / Number of equily shares outstanding dunng the penodfyear. Eamings Per Share figures are not annualized figures and e il ;TS B”Emm EH#I ehg;l;t'le m skel dﬁ;’l ;:’; P C}:W'ﬁ s.;hj E;‘ ":'h i! _st_a1ut4::|r§.r ‘:':;"5'3 tgr; f - appmv?ls ﬁn;mﬂ? b ﬁ "E"HI’ Il:'jﬁ_" & i:; ha’flh r?:;:: 3 ”‘jﬂ: " F*F‘Eahllﬂ

. = : ; . an ons. The shareholders = & solely responsible for obtaining all such statufory consents and approvals (including, without limitation the approvals
- Bupk Walue pEr_S‘hare = Net Worth/Number of equily shares owlslanding duning the peradiear, For calowlation of Book Valwe as an Seplember 30, 2022 the Net Woarth is froen the REL If any) as may be required by ther in order to sell their equlty shares to the Company pursuant to the Buy-back, Shareholders would be required to provide
considered by taking average of Wef Winih as on Sepfember 30, 2027 amd Seplember 30, 2022 coess o 4l S0l consArie an sppvies ot by e b e Conenie Brokir
# DabtEquity Ratio = Tafal DebtiNet Worth. The Net Worth as on Seplember 30, 2022 is average of Net Wovth of September 30, 2027 and September 30, 2022 , . : ! . . .
 Refurn on Nef Worth = Net Profit After Tax Net Worth, Retum on Net Worth s computed as Proft Afler Tax for the fast 12 manths ending September 30, 2022 dvided by (@} The qu—hadc shall be subject to such mm-asaw approvals as may be required and the Buy-tack from overseas corporate bodies and other applicable categories, shall

be subject to such approvals of the RBI, if any, under the Forsign Exchange Management Act, 1999,
average Nef Worth (average of September 30, 2027 and September 30, 2022 : . 5 : ; ;
Financial Ratios on standalone and consolidated basis (Pre and Post-Buy- back) are as under: ] Tothe I:-E:s.! of the knowledge of the Eun'!pany. no other statutory approvals are required by it for the Euyf-ind{. as on the date of this Public F:.nnuunc:ement. S_ul:uec:ih}
the obligation af the sharehaldars 1o abltan the consents and approvals nacessary for iransfer of thair aquity shares o the Company as el out in Paragraph 12(ii) above,
Particulars Standalone Consolidated the Company shall abtain such statutory approvals as may be required, from fime to time, if any. for completion of the Company's obligations in relation to the Buy-back.
Pre-Buy-Back Post Buy-Back!™ Pre-Buy-Back Post Buy-Back' 13. COLLECTION AND BIDDING CENTRES

Met worth I {in  Lakhs) 1,02,087.08 g5, 067.00 | 1,08 143,64 1.01.143.54 The Buy-back will be implementad by the Company by way of opan markel purchases through the Stock Exchanges using their nationwide trading terminals, Therefore, the

Return on Net Warth [%) @ 14.46% 15.53% | T10% 7500 requirement of having collection centres and bidding cenires is not applicable.

Basic/Dilubed eamings par share (%) & 180 428 | ) £ 40 14. COMPLIANCE OFFICER AND Ih!'lul'EETnH SERVICE CENTRE . - . . .

Book value per share (%) 264.05 27043 37972 28765 Investors may contact the Compliance (]!'ﬁ-;fﬂr and Investor Service Centre of the Cnrn_q:'anj.r_fnr any clanh:a:mns or bo address their grievances, if any, during office hours
I - - F - . between 10:30 a.m. to 5:00 p.m. on all werking days except Salurday, Sunday and public holidays, at the following zddress:
| Price/Earnings Ratio (P/E) (%) ™ 420 3 82| 807 7.35 :
| Total D'EhU.qu.lllff Ralio i%] Il 0.00 0,00 | 0.00 {.00 H. I:-D-I'IEIJL ﬂnnmany' E-m:na-tw & ﬂﬂl‘l-‘lp"!l'lﬁﬂ Officer
Il'-jﬁtasz R B ' B Ground Floor, 80, Okhla Im:lu?bnal Estate, Phﬂﬁe HI, New Delhi & 110020,

11 average Net Worth (average of September 30, 2021 and September 30, 2022) s E:E ::Hl;ﬁ?glfﬁz;Eﬁd:::g;ﬂnsu@mhnanm.mm; Website: www.visfinance.com

- : : = i . : 3

Eﬂﬁﬂmﬂ;egsaimﬂ:tgﬁ EFGEEJI e A OR[N v SN B In case of any query, .1he equity shareholdars may conlact the following, during office hours batween 10,30 a.m. to 5:00 p.m., on any day axcept Salurday, Sunday and public

 Eaming Per Share = Net Profit after tax / Number of squily shares outstanding during the periodiyear. Eamings Per Share is for § manths ended September 30, 2022 and DORCAYE 21 Foh SOROWEN] e

are ot annualized figures HEMF: Share Haglsh_'y Private Limited .

 Book Value per Share = Net Worth (average of September 30, 2021 and September 30, 2022)Number of equity shares outstanding during the period B-25/1,.Okhla Industrial Area, Phiase -2, Noar Rana Motors, New Delhi - 110020

% Share prics fo calculate BYE has been taken as El'ﬂ-Ell"lg m of ...[EII"IIJHI"}' 5. 2023 on BSE i T160.45 Tel: ‘:'11-2535?32& Fax: ':'11-2533?322, Email: IHH"EE!UF.EEMEEEEFETHCHE'W.CI]M

1% DebU/Equity Ratio = Total DebtiNist worth, The Nef Worth as on September 30, 2022 is average Net Worth of September 30, 2021 and September 30, 2022 ARG CbeAU BBt

M The post Buyback numbers are calcwlated by reducing the net worth with the proposed Buyback of T7000.00 fakhs (assuming buy-back beimg exercized for maximum

buy-back size) withow! factaring in any cther impact to the net warth). (ﬂ'\ m

{§)  The Company shall comply with the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, wherever applicable. The V) m
Company hersby declares that it is in compliance with Secthions 88, 68 and 70 of the Companies Act and the Companies (Share Capital and Debenlures) Rules, 2014,

E. DETAILS OF ESCROW ACCOUNT A= 201402, Lotus Corporate Park, Off Western Express Highway, Jai Goach Signal, Goregaon (East]. Mumbai = 400063, Maharashira, India

il Inaccordance with Requiation 20 of the SEB| Buy-back Requiations, an escrow agreement dated January 5, 2023 ("Escrow Agreement”) has been entered into amonigst Tel: 22 - GG481818; E-mail: buyback@smeccapitals com,
the Company, the Manager o the Buyback and HDFC Bank Limitad *Escrow Agent”). The Escrow Agant has its registerad offica at HOFC Bank House, Sanapali Bapat Investor Grievance e-mail: mvestor grievancef@smecapitals.com
Road, Lower Parel Mumbal, Maharashira - 400 013 Website: waww_smccapitals.com

(i} In accordance with the Escrow Agreement, the Company has opened an escrow account the Company has openad an escrow account in the name and style “VLS Contact person: Salish Mangutkar! Bhavin Shah
Finance Limited- Buy back Escrow Alc” (“Escrow Account”) bearing the account number 57500001149696 with the Escrow Agent. SEBI Registration Number: INMOO00 11427

(i) In accordance with Regulation 20 of the Buyback Regulations, the Company shall deposit with the Escrow Agent in cash an amount of ¥17,50,00,000 (Rupees  17. DIRECTORS" RESPONSIBILITY
Seventeen Crore Fifty Lakhs only) (“Cash Escrow”) being 25% of the Maximum Buyback Size prior 1o the opening of the Buyback. In accordance with the SEEI As per Regulation 24()(a) of the Buy-back Regulations, the Board accepts respansibility for the information contained in this Public Anncuncement and for the information
Buy-back Regulations, the Merchant Banker to the Buyback has been empowsrad fo operate the Escrow Account, contained in all other advertisements, circulars, brochures, publicity matenials etc. which may be izsued in relation to the Buy-back and confirm that the information in such

{w)  If the Company is not able to complete the Buy-back equivalent to the Minimum Buy-back Size, except for the reasons mentioned in the SEBI Buy-back Regulstions, the documants containg and will contain trua, factual and material infarmation and doas not and will not contain any misleading information,
arnount helu_:t in the Ezcrow Account _[up toa rna:dmu_m of 2. 5% of the Maximum Buy-back Size), shall be liable to be forfested and deposited in the Inwvestor Protection F . half of VLS Fi Limited
and Education Fund of SEBI or as directed by SEBI in accordance with the SEB| Buy-back Regulations. ¥ anc-on Des 0 el

9, LISTING DETAILS AND STOCK MARKET DATA 5K Agarwal K.K. Soni H.Consul

{i}  The Equity Shares are cumently listed on BSE, NSE and CSE. However, its equity shares are fraded only on BSE and NSE. The equity shares of the Company have not Managing Director Director (Finance & CFO) Company Secretary & Compliance Officer
fraded on CSE and currently under suspension. The Company had filed the application for voluntary delisting of its shares from the CSE during the year 2018-19and  piN - 00106763 DIM : 00108037 Membership Mumber : 411183
the same |5 panding.

(i) The high, low and average of closing markel prices in preceding three (3) financial years and for the six (6] manths preceding the date of publication of Publi;  Date: January 7, 2023
Announcement and the corresponding volumes on the BSE are as follows: Place: New Delh

CONCEPT
financighig g =" “ o9 © . 99 @ New Delhi < 900 © ]



